
[To be published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section

(i)l

GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION

New Delhi, 16.02.2018

G.S.R... (E).-In exercise ofthe powers conferred by sub-sections (1) and

(2) of section 469 read with sub-section (6) of section 89 and sub-section (1) of

section 121 ofthe companies Act, 2013 (18 of 2013), the central Government hereby

makes the following rules further to amend the companies (Management ancl

Administration) Rules, 2014, namely: -

1. (1) These rules may be called the Companies (Management and

Administration) Amendment Rules, 2018'

(2)Theysha||comeintoforceonthedateoftheirpub|icationintheofficial

Gazette,

2. In the companies (Management and Administration) Rules, 2014, for Form No.

MGT-6 and Form No, MGT-15, the following forms shall be substituted, namely:-
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FORM NO. MGT-6 c*_ff#*A,\ Return to the Registrar in
[pursuant to section 

""1e1 
or rn" Xiffi' respect of declaration

companies Act, 2ot3 and pursuant Yffi$;Tf Undef SeCtiOn 89 reCeiVed

7":::;:::)r::rrhe 
companies 

/'#rk$!$- bv rhe company
Administration) Rutes,2ot4l EEry

Form language o English o Hindi

Refer the instruction kit for filing the form.

1. ' (a) Corporate ldentity Number (CtN) ofcompany

(b) Global Location Number (GLN) of company
2. (a) Name ofthe company

(b) Address of the registered

Office of the company

$$

company as a holder ofshares does not hold the beneficial interest in such shares

1.(a) 'Number of shares

(b) Distinctive number of shares From

(c) '' Kind of shares

(d) 'Face value of shares (Rs.)

(e) rPaid-up value of shares (Rs.)

2 (a) ' Name of the person in whose name the above shares have been registered as holder in the register of
members

|-------
to, Aooress Ltne tl 

I

Line ll

(c) ' city

(d) State

(e) *Country

(f) , Pin code

1g1 ' t'tationatity l------]
(h) Father's name or Husband's name o Father,s name o Husband,s name
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(i)Name of authorized person

(i) *Date of entry of name in register

(k) tDate of declaration

(l) *Date of receipt of declaration by the company

(DD/MM/YYYY)

(DD/M MAYYY)

(DD/MM/YYYY)

3.(a) . Name of person who holds a beneficial interest in such shares

(b) ^Address [ine I

Line ll

(c) tCity

(d) *state

(e) 'country

(f) "Pin code

(g) ' Nationality

{h) *Date of dectaration f-_---l (DD/MM/yyyy)

(i) *Date of receipt of declaration by the company l---------------- (DD/MMAyyy)

ll. Particulars of shares in respect of which the person whose name is entered in the register of members of
the company as a holder of shares does not hold the beneficial interest in such shares

1.(a) Number of shares

(b) Distinctive numberof shares From

(c) Kind of shares

(d) Face value of shares {nr.) [--------------l
(e) Paid-up value of shares (Rs.)

2.(a) Name of the person in whose name the above shares have been registered as holder in the register of
members

(b)Address Line I

Line ll

(c) City

(d)state

(e) Country

(f) Pin code
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(g) Nationality

(h) Father's name or Husband,s name o Father's name o Husband,s name

(i)Name of authorized person

0) Date of entry of name in register (DD/MM/YYYY)

(DD/MM/YYYY)
(k) Date of declaration

(l) Date of receipt of declaration by the company (DD/MM/YYYY)

3.(a) Name of person who holds a beneficial interest in such shares

(b)Address

(cl City

(d)State

(e) Country

(f) Pin code

(g) Nationality

(h) Date of declaration

(i) Date of receipt of decla

{DD/MM/YYYY)

ration by the company (DD/MM/YYYY)

L.(a) Number of shares

(b) Distinctive number of shares From

(c) Kind of shares

(d) Face value of shares (Rs.)

(e) Paid-up value of shares (Rs.)

2 (a) Name of the person in whose name the above shares have been regrstered as horder in the register of
members

Line I

Line ll

lll Particulars of shares in respect of which the person whose name rs entered in the register of members of
the company as a holder of shares does not hold the beneficial interest in such shares

(b)Address

(c)city

Line

Line
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(d) State

(e) Country

(f) Pin code

(g) Nationality

(h) Fathe/s name or Husba nd's na me o Fathe/sname o Husband,sname

(j) Date of entry of name ln register

(k) Date of declaration

(l) Date of receipt of declaration by the company

(DD/MM/YYYY)

(DD/MM/YYYY)

(DD/MM/YYYY)

3.(a) Name of person who holds a beneficial interest in such shares

(b) Address Line I

Line ll

(c) City

(d) State

(e) country

(0 Pin code

(g) Nationality

(h) Date of dectaration l----------------l (DD/MMAyyy)

(i) Date of receipt of dectaration by the company l----------------] (DDlMMAyyy)

lV. Particulars of shares in respect of which the person whose name is entered in the register of members of
the company as a holder of shares does not hold the beneficial interest in such shares

1.(a) Number of shares

(b) Distinctive number of shares From

(c) Kind of shares

(d) Face value of shares (Rs.)

(e) Paid-up value of shares (Rs.)

2.(a) Name of the person in whose name the above shares have been registered as holder in the register of
memDers
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(b)Address Line I

Line tl

(c) city

(d) State

(e) Country

(f) Pin code

(g) Nationality

(h) Father's name or Husband's name o Father,s name o Husband,s name

(ilName of authorized person

U) Date of entry of name in register

(k) Date of dectaration

(l) Date of receipt of declaration by the companv

3.(a) Name of person who holds a beneficial interest in such shares

(b)Address Line

Line

(c) city

(d)State

{e) Country

(f) Pin code

(g) Nationality

{h) Date of declaration (DD/MM/YYYY)

(i) Date of receipt of declaration by the company

(DD/MM/YYYY)

(DD/MM/YYYY)

(DD/MM/YYYY)

(DD/MM/YYYY)

v Particulars of shares in respect of which the person whose name rs entered in the register of members of
the company as a holder of shares does not hold the beneficial interest in such shares

1.(a) Number of shares

(b) Distinctive number of shares From

(c) Kind of shares

(d) Face value of shares (Rs.)

(e) Paid-up value of shares (Rs.)
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2 (a) Name of the person in whose name the above shares have been registered as holder in the register ofmembers

(b)Address Line I

Line ll

(c) City

(d) State

(e) Country

(f) Pin code

(g) Nationality

(h) Father's name or Husband's name o Fathe/s name o Husband,s name

{i)Name of authorized person

0) Date of entry of name in register

(k) Date of declaration

(l) Date of receipt of declaration by the company

3.(a) Name of person who holds a beneficial interest in such shares

(DDlMM/YYYY)

{DD/MM/YYYY)

(DD/MM/YYYY)

(b)Address

(c)City

(d)State

(e) Country

(f) Pin code

(g) Nationality

(h) Date of declaration

(i) Date of receipt of declaration by the company

Line I I

Line [ |

(DDlMM/YYYY)

(DD/MMAYYY)

vl' Particulars ofshares in respect of which the person whose name rs entered in the register of members ofthecompany as a holder of shares does not hold the beneficial interest in such shares
1.(a) Number of shar"t f------_]

Download Source- www.taxguru.in 



(b) Distinctive numberof shares From

(c) Kind of shares

(d) Face value of shares (Rs.)

(e) Paid-up value of shares (Rs.)

2.(a) Name of the person in whose na

members
me the above shares have been registered as holder in the register of

(b)Address Line I

Line ll

(c) City

(d) state

(e)Country

(f) Pin code

(g) Nationality

(h) Father's name or Husband's name o Fathe/s name o Husband,s name

(i) Name of authorized person

(j) Date of entry of name in register

(k) Date of declaration

(l) Date of receipt of declaration by the company

(DD/MM/YYYY)

(DD/MM/YYYY)

(DD/MMAYYY)

3.(a) Name of person who holds a beneficial interest in such shares

(b)Address Line I

Line ll

(c) city

(d) State

(e) Country

(f) Pin code

(g) Nationality

(h) Date of declaration l---------------- (DD/MM/yyyy)

(i) Date of receipt of declaration by the company f---------------- (DD/MM/yyyy)

Attachments
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1. !Declaratlon by person referred to in sectlon g9(1)

2. *Declaratlon by person referred to in section 89(21 or 89(3)

3. Optional attachment(s) - if any

Declaratlon

List ofAttachments

To the best of my knowledge and belief, the Informatlon given In this form and attachments is correct and
complete. I have been authorized by board of directoB' resolution dated-- (DD/MMAyyyl to
sign and submit this form.

,rTo be diSltally siSned by i -Qse-qoi j
iDesignation

*Director identlfication number ofthe directon or
DIN or PAN ofthe manager or CEO or CFO; or
Membership number of company secretary.

Note: Attentlon ls also drawn to provisions of Sectlon 448 and 449 whlch provide for punlshment forfalse
statemsnt and punlshment for false evldencs r€spectlvely.

Attach

This eForm has been taken on file maintained by the Reglstrar of companies through electronlc mode and on
the basis ofstatement of correctness given by the company.
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FORM NO. MGT-1 5 .ffi' [1'll,l;"u'nn^"ononannu!r 
c'n'r!l

lPursuam to sccflon | 2l l'l ) ot rha Companres Act. i r ilJ I
2013 and Rulc 31(21 of Comprnr.i (Managemanl rJA,,'li!..
and Admloi3tralion) Rul.s.2014l '\*.4;L

Form languJge .11) English r") Hindi

Reter $0 lrntructron kit tor til|ng the form.

1 (a) ' Corpo{ate idenl!!, numDer (ClN) of compar-v

(tl) Global locataon number (GLN) ot company

2. (a) Name ol lhe company

(c) E"mailid

3 Details of the nreeting

(') 'Date of the Annuat Generatt{eelto

tir) Day ol AGU

([i) Shd t]me of AGtul

(v)

(vr)

(vx)

(vl0

0x)

(r)

(xll

No

I

I

Partrculars

I

',A,rth 
respecl lo anlj adjrummentof rEetrng and change In venue

l

"r'antcuiars 
r,atti resiriiiiji pijliliiinldini?di di'iieeiinq'anrt- iriinqe in vinLie

l'
I

AnV olher po:nls releyant foa,oclrrs'on r0 he Reporl

i

(lv) 'Venire ottlre Annual General Meeting

'Whelher cnaiman of lhe meeting apgolnled

"Name g, the charrman

'Ndmderof nrmbe6 atlended the meelrn!

^Whether the requisite quorum rg tresent

'B,r5rnesr lran'acled al t'te meenng ard resLrlt thereof

Yes

(xI)

I
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4 ',Fair sunrnary of procee{rhgs oa the meeting

Attachnr€nts
1. Cpi;cr.,rt ariochrei:i!1, ;t af t

l-ist of Aflachnlcnts

Dcclrration
To rhe best ot nry koo\'liedge and berief. lhe anroffiation given in rhis form arrr [s attiachrnen* rs correct and com'rete
To b. drgtrrlty stgn€d by th. Charrman

OR

r*--lTo b. dtgrta:ty siqned by

Designalton

DIN of lhe drfecror, or OIN or pAN of the mandger or
LEr ) Or Ut O. or m€{nbershrp n(,nlber of lfe co.npany
5ecrela|y

Notar Attcniion i3 dr.wn to provrsions ofsrction 448 and 449 which providc for punrshmant fof frrsadrt.mrnt / crrti{icele !r1d pfltfhq!l!.19r frtre evidrnc€ rerpc*iveiy.

,cr:i;il |

Thrs eFofm has been ta{en on fte 
'|taintairr.!, i.trt.tunr /, dr..,^-"- ^,.,^- ,.....- -.I-c 

try the aegistrar of companies Ihroltgh etectrqtc mooe aft on the bas6ct stalenEnt ot coftectoess grven by the ilirg {ontpany

'Confrmed that lhe m€eting was qa ed, (
anq secre& at standaro" ,oO" ,*r"u#ru"ned, 

heid and conducled as per he proyisions of tfle AcL the rules
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[F. No. l/34l2013 CL-V, Part-I]

K.V.R.Mu

Note: The principal notification was published in the Gazette of India, Part II,
Section 3, Sub-section (i) vide number G.S.R. 260(E) dated 31s March, 2014 md
subsequently amended vide the following notifications:-

Serial
Number

Notification Number Notifrcation Date

I G.S.R.4l5 (E) 23.06.2014
2. G.S.R. s37 (E) 24.07.2014
3. G.S.R.669 (E) 28.08.2015
+. G.S.R. 737 (E) 24.09.20t5
5. G.S.R.862 (E) 16.11.2015
6. c.s.R.908 (E) 23.09.2016

^^

761 2 h8
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